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THE MINISTER OF stATE IN THE 
MINISTRY OF INFORMATION AND 
BltOADCASTING, AND IN THE DE-
PAllTMENT OF COMMUNICATIONS 
(SHill I. K. GUJRAL) : Ca) and (b). No, 
Sir. It is the avowed policy of Govern-
ment to foster the growth of small newt-
papers and their requirements in regaro to 
ncwsprint, to achieve this objective, were 
kept in view while framing tho Newsprint 
Allocation Policy for 1970-71. Government 
feel that the small ncwspapers will find the 
Policy very much ben.eficial to them. 

(c) Does not arise. 

ILLEGAL OcCUPATION OF LAND IN WEST 

BENGAL AND STEPS TO RESTORE LAND 

TO LEGAL OWNERS 

*1480. SHRI SURAl BHAN: Will the 
Minister of FOOD AND AGRICULnJRE 
be pleased to state: 

Ca> the number of cases wherG land in 
west Bengal has been illegally and forcibly 
occupied; 

(b> whether it is a fact that in some 
cases land of persons owing from I acre to 
5 acres has also been forcibly occupied; 

(c) whether it is a fact that in many 
cases, land has been forcibly occupied with 
the help of Naxalites and C.P.M. workers; 
and 

Cd) if so, what steps Government have 
taken to restore the forcibly occupied land 
and in how many cases it has been done? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE. 
COMMUNITY DEVELOPMENT AND 
COOPERATON (SHRI ANNASAHIB 
SHINDE) : (a> and (b). Lands have been 
forcibly occupied in a large number of 
cues. The incidents of forciblG occupa-
tion of lands vary from District to District 
and from Area to Area within the same 
District. Thus it is difficult to ascertain 
the exact number of such cases. In most 
cases lands forcibly occupied were vested 
lands belonging to State or lands under 
proceedinp pending in Courts for cancel-
lation of malafide trllll$8ctions. 

(c) In most cases the penon. who for-
cibly occupied lands were organised and 

a large number of cases, but soveral politi-
cal parties had also taken part with the 
object of securing local advantage in 
different areas of tho State. 

(d) The entire subject of land reforms 
is un.der active consideration of thc Weat 
Bengal Government. 
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